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DEEPA KRISHAN
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For the Petitioner : Mr. Dinkar Singh, Advocate
For the Respondent 1o
ORDER

Learned Counsel for the petitioner is present and represents that reply
from the ROC, being the respondent has already been received and in relation
to the same, the petitioner is not inclined to file any rejoinder. In the
circumstances, this statement is recorded. However, on verification of the
availability of reply, it has come to notice that the same is not readily available
with the Registry.

In the circumstances, the Bench Officer is directed to check and call the
same before the next date of hearing.

List on 20.12.2017.
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